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REPORT OF THE DEPARTMENT-RE-
LATED STANDING COMMITTEE OF
COMMUNICATIONS

SHR1 O.RAJAGOPAL (Madhya Pradesh):
Madam I lay on the Table a copy (in English
and Hindi) of the Fifth Report of the Standing
Committee on Communication (1996-97) on
Privatisation of Basic Telephone Services
relating to the Department of
Telecornmunications.

STATEMENT OF THE DEPARTMENT-
RELATED STANDING COMMITTEE
ON AGRICULTURE

DR. RANBIR SINGH (Uttar Pradesh):
Madam I lay on the Table a copy (in English
and Hindi) of a statement showing Action Taken
by the Government on the recommendations
contained in Chapter-I and final replies of
Chapter-V of the 32nd Action Report of the
Parliamentary Standing Committee on
Agriculture (Tenth Lok Sabha) on Demands for
Grants 1995-96 relating to the Department of
Agricultural Research and Education.

REPORT AND MINUTES OF
DEPARTMENT-RELATED
PARLIAMENTARY STANDING
COMMITTEE ON LABOUR AND
WELFARE

SHRI BANGARU LAXMAN
(Gujarat): Madam I lay on the Table a copy
each (in English and Hindi) of The Third
Report and Minutes of the Standing
Committee on Labour and Welfare on Special
Central Assistance to Special Component Plan.
for Scheduled Castes.

MESSAGE FROM THE LOK SABHA

The Uttar Pradesh Appropriation (No.2)
Bill, 1996

SECRETARY-GENERAL: Madam, 1 have
to report to the House the following message
received from the Lok Sataa signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, Il am
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directed to enclose the Uttar Pradesh
Appropriation (No.2} Bill, 1996, as
passed by Lok Sabha at its sitting held
on the 18th December, 1996."

2. The Speaker has certified that this Bill
is a Money Bill.

Madam, I lay the Bill on the Table.

THE DEPUTY CHAIRMAN: We will take
up the Calling Attention motion. Shri Dipankar
Mukherjee.

SHRI SATISH AGARWAL (Rajasthan):
Madam, just one minute. It is about U.P.
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SHRI SATISH AGARWAL: Madarm, that
is perfectly correct. But it is better that the
position is made clear. I am raising a
constitutional obeiction. As per the list of
business, it has been rightly reported by the
Secretary General here that the Appropriation
Bill has been passed by the Lok Sabha. But I
draw your kind attention to Article 357 of the
Constitution of India. The President's rule in
U.P. was reimposed under Article 356.
Article 357 says,

"Any law made in exercise of the power
of the Legislature of the State by
Parliament or the President or other
authority referred to in sub-clause (a)
of clause (1) which Parliament or the
President or such other authority would
not,"

Please note 'would not’

"but for the issue of a Proclamation
under article 356, have been competent
to make shall, after the Proclamation has
ceased to operate, continue in force until
altered or repealed or amended by a
competent Legislature or other au-
thority.

Now, the President's rule, which was
imposed under Article 356, has been revoked
or quashed by the Allahabad High Court. This
fact has been admitted by the hon. Prime
Minister in the House today. The hon.
Chairman also referred to it. So, my respectful
submission is that in view of this judgment of
the Uncorrected/Not for publication
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19.12.1996. Allahabad High Court, this House
does not enjoy power under Article 357, to pass
any legislation with regard to financial
business pertaining to Uttar Pradesh. Whatever
has been done or is going to be done despite
this fact being known, will be unconstitutional.
I think the Government should not be allowed
to proceed with this business — the business
that is listed in today's list of business. That is
why I am raising this. 1t is listed in today's list
and apart from that ‘there is this thing which
has been circulated also to us.

THE DEPUTY CHAIRMAN: Agarwal
Saheb, the business is listed because we had
a discussion and it was prior to the judgment
given by the Allahabad High Court. So, so far
as the secretariat's procedure is concerned, it
is absolutely correct.

SHRI SATISH AGARWAL : No I ain not
raising anything against the Secretariat. I am
not saying that, Madam. Kindly do not
misunderstand this. I am only rasing a
constitutional objection.

THE DEPUTY CHAIRMAN: Please take
your seat, Mr. Agarwal. I am not objecting ...
(Interruptions) Just one second. Well, you
understand, I understand, the Menmbers
understand, but why I am saying these things
is that sometimes things are reported wrongly
in the Press and it is better if we correct them
properly.

I have understood your obejction. It was
correctly listed according to the procedure.
Now, in the present situation, you are raising
an objection whether it is proper that it should
be discussed or not.

It is for the Government to say what they
have to say. I don't know what was discussed
in the Question Hour.

SHRI JOHN F. FERNANDES (Goa):

THE DEPUTY CHAIRMAN: Yes, Mr.
Fernandes. Do you have to say something?

SHRI JOHN F. FERNANDES: Yes,
Madam. What Agarwalji is saying is just one
part of the judgement. The other part is that
there is a stay of five days for the operation of
the judgement. So, this point will arise only
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after five days, if the Government doesn't
appeal to the Supreme Court. The very fact
that the hon High Court of Allahabad has
given five days’ stay means that this time is
for the Government to appeal to the Supreme
Court. So, I don't think it will be improper for
this House to debate on this Budget because
what Agarwalji has said, will arise only in case
the Government does not get a stay from the
Supreme Court.

SHRI 8.5. AHLUWALIA: Madam,.....

THE DEPUTY CHAIRMAN: Yes, Mr.
Ahluwalia.

st qu.uw. sggarear (fasr) : meEEa,
wdre AT S Y S g7 gl So €, 9% v
TR q&1 ¥ 1 TR € FIE T HA H
1% F Tl § o 39 W F aa Wi e o
dwt o s fufFaon d, e wwa &
STTER B9 ¥, WE o 31 ¥ 189 Fe faw =
T g W % w3 AR w9 ¥ e &n
75 GRUA F T @ w9 9 ot 987 ¥ ok
wifqum F1 g gem e ot o & a5
FAN, T ES o491 § | WEIEG, 99 9% 3 €
N v Ui g7 w1 9 @ <9 G 1 ey, 91 e
e fed | @z 9% ® T o7R B9 o 9
T I R W ¥ 3R = =1 i w1 1 ik
et 9 & gw T a1 8, I ¥ e € st Tw
WA wEm  fFEFa s g R W §
TH R TR F IR W IR s
Tt g$ TR gt 91 9 | 9% AfUF 39 9T
= % T ag S0 = | ¥ wuwa g @ e
IR AW A WER F Fdw 1 9w f 39
ST = AR @ g 3 feuswaa sl g fea
w9 F07 1 Fd =@ fea s

THE DEPUTY CHAIRMAN: We are not
opening a discussion on the legal merits of this
issue. The simple thing before me is that it is
for the Government to give an explanation, in
this regard. I don't want the Members to enter
into an argument on this issue. Naturally, I
understand what Mr. Agarwal is saying. He
has his own point of view; nobody is going to
add anything more to it. There was a viewpoint
which as supported by Mr. Ahluwalia. There
was a viewpoint put in a different way by Mr.
Fernandes. Now, let the Government react to
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it because it is the Government which has
brought forward this legislation
..(Interruptions)...

PROF. RAM KAPSE: Madam...

THE DEPUTY CHAIRMAN: There is no
need to take more time of the House. I have
understood the whole thing. Let the
Government react to it. I will go according to
the procedure...(Interruptions)...

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, the Government will react
when the Bill is introduced.

THE DEPUTY CHAIRMAN: Let the
Government react to it ...(Interruptions)... The
Government would try to react to
it...(Interruptions)...

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
(DR. U. VENKATESWARLU): Madam, just
now the Prime Minister stated that he will
come back to this House after he receives the
whole position. He will give a statement also.
The hon. Prime Minister made this statement
just now...(Interruptions)...

THE DEPUTY CHAIRMAN: At the
moment, we are not taking up discussion or
reply on U.P. At the present moment, we are
taking up the Calling Attention, please. Mr.
Dipankar Mukherjee. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Let the
statement come today.

THE DEPUTY CHAIRMAN: That is why
he sadi it.

...(Interruptions)...
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arising out of disinvestment of
profit making Central Public Sector Units
and non-revival of sick Central Public Sector
Units due to lack of financial support and
timely decisions

SHRI DIPANKAR MUKHERIEE: (West
Bengal): Madam, I call the attention of the
Minister of Industry to the situation arising
out of the disinvestment of profit making
Central Public Sector Units and non-revival
of sick Central Public Sector Units due to lack
of financial support and timely action.

THE DEPUTY CHAIRMAN: Mr.
Minister.

THE MINISTER OF INDUSTRY (SHRI
MURASOLI MARAN): Madam,

The Common Minimum Programme of the
United Front Government recognises that the
public sector, which has played a pioneering
role in the early decades of development, will
continue to be an important component of
Indian industry.

It is our desire that the public sector should
be strong, competitive and efficient. The policy
and the strategy of the United Front
Government is to support public sector
companies with comparative advantages into
becoming global giants, taking steps to further
strengthen profit making and efficient PSUs,
and try to rehabilitate sick or potentially sick
public sector companies. A master plan for the
units under the Department of Heavy Indistry
is under finalisation.

As promised in the Common Minimum
Programme (a) Disinvestment Commission has
been set up in August 1996 and has started
functioning.



